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IN THE CEWTR'AL ADfll^JISTR'ATIUE TRIBUNAL
FR'IfClPAL BEWCH / 3

WEW DEI.H I,

O.A, No, 35S/87,

Roshan Singh and 7 athem

Us,

Union of India & othera.

Dicided ©n 19.3.1991

.Applicants,

>Respondents,

CORWU HOW'BLE PT!' 8,3. SEKHON, VICE CHAIRPIAN.

HOW*BLE m P.C. DAIN, ADi»lINISTRATIUE PTEI^BER'.

Praaents Shri T,C, Aggarujal, counsel for the /^plicants,

Shri W«S, Plshta, counsel for tho Respondants,

B.5. SEKHQN

..'Applicants who ar« pr«s«ntly working as

Senior Economic Inuastigaters in the Diracterate Gsneral

of • Supplias & Diaposala, Nsu Delhi preferrsd the instant

•Application under Sactian 19 af the (Administrative Tlr^unal*

Act, 1935 praying far issuance of appropriat» ©rdBra/diractianss

i) Daclaring the Applicants raguiar Senior Econemic

Invastigatars right from thoir appeintmant

to the paste

ii) Retraining the Rospondents fr»m not treating

the Applicants as adhec S«nior Ecenemic

Inuestigatsr fram the date sf their pramotisn

ta tha pasts of Soniar Economic Inuastigatars,

iii) Directing this Rsspondsnts te trsat th« Applicants

as regular Senior Ecenemic Inuaatigatera right

from the date of thaix appeintmont ts the post

and giving all th® consequential banafits,

2, The Application uias listed today for remaining

arguments. After part argumentsj were heard, the

learned counsel far the Applicants stated that the Applicants
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shall make representatiens ts the dapartmont cancarned

in raspact of their grliOanca within 10 days frem taday

and that tha Respondents be directed to dacida tha sama*

The learned counsel added that the Applicants be alsa

granted liberty to file fresh jlpplicatian if they feel

aggrieved by the order an their representation.

3* In uiaui of tha faregoing statement and tha

facts and circuDiatances of the instant case, it is hereby

directed that tha Applicants shall make a representation

to tha Respandents in respect of thair grieOnace within

10 days from taday* Hie Respondents are directed to decide

the representation te be submitted by the Applicants utithin

a period of 45 days of the receipt of the representation*

In case the Applicants feel aggrieved by tho decision taken

by tho Respondents en their reprosentatian. Applicants will

be at liberty to file a fresh Application in case they,

feel so advised*

/

4, With tha afaresaid directions, the instant

Application stands disposed af« Na ardor as ta casts.

( P,C, GAIN ) ( B.S. SEKHoN )
ADfUNISTRATIVE MEMBER VICE CHAIRMAN


